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'Q 	No. i , 

.'fi . 	. 	. 	. 	. 	....Applicant(s) • 	
. 

'. (Z- • . . 2_ti,. 	. 	. 	. 	. Respondent(s) 

Advocates for Applicant(s) 

. 	.. . 	. 	. 	. Advocats for IRespondent(s 

office Notes Date' 
S 

- -outts 	reFs 	T - . 	- 
-- - 

_S5_ -------- 

31.12.9 Learned counsel Mr P.C. Mazumdr 

for the applicant. Learned Sr. C.G.S.C. 
I S 

Mr S. Ali for the respondents. 
c 	1Y 

Perused 	the 	application 	and 

heard, the counsel for the parties. The 

)tJ 	3_v 	L-7 TJL Ii 	 of a place of 

/? on 	cdmpassionate 	ground 	on 

20.6.1992. 	His 	prayer 	was 	grantd 	on 

15.5.1996 	according 	to 	letter 	dated 

5.7.1996, 	Annexure-3. 	The 	applicant 

* , feels'tht'hè 

now after a lapse of four years since 

1 i 1-tis' s1tut1or1 hs 'cH 	I{ad 	nade a 

representation 	to 	the 	Director, 	EME 

s • 	.., (Persi, .Diiectorate General 	fEM, 1pmy 

' Headquarters, New Delhi, through proper 

• . • • 	t, . channel,. 	vide, his. 

.' - 	-', l76-1996. •Appaentl 	.respondent ..No 
rL 	jJtT 3 

did not 	forward Eh 	ereehtätibr , 

• 	: 
the applicant as seen from his letter 

dated 	5.7.1996 	(Annexure-3'). 	After 

hearing both sides I am of the view that 

S 	 - 	' this application needs not be admitted, 

but it is diposed of with a direction tc 

the applicant to submit a representatior 
 if to the Director General, Electrical .an 

MechanicalEngineering, 	Arm 

Si 

0 ' 
I. 



= 
The application is accordingly 

disposed of. 

Copy of the order to be 

furnished to the counsel for the parties. 

Mm}?er • 

,I/ 
$ 
	 O.A.No.298/96 

OW 

c,/ 
EQ— ?i4  i-—• 

 

31.12.96 

Headquarters, New Delhi, respondent NO.2 )  
S 

stating his grievance against the transfer order 

transferring him from Shillong to Jorhat within 

one month from today. The representation, if 

any, submitted by the applicant as above shall 

be disposed of by the Director General, 

Electrical and Mechanical Engineering,. Army 

Headquartei, Nei Delhi, within one month from 

the date of receipt of the representation. 

Till 	disposal 	of 	such 

representation the operation of the impugned 

• 	transfer order shall be kept in abeyance by the 

resoondents. In the event of failure of the 
\ , 

• 	 applicant to submit the representation within 

• 	 one month from today however the interim order 
- 	• will stand vacated. 

4L1• 

qL 	t'z1 

nkm 

op 

T L/ 

c,Z5 pti3 ViQ-L.. 

kfe 43 d  49 oUzQe 
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cation under section 19 of the AflhX1iStratiVe 

Trib.Ifl1 Act 1985) 
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I 
( 

: 	\ > 

S.-.' 

IN THE COURT OF THE CTRMJ A1INISi TIVE 	 - 

BETWMN Q 

hri pradip Kuinar Das, 

a/10 Late sari Kumar Das 
S 

TIN0 170. CtV/ Veh/Me oh 

glectrical & 14echalicL gigineering (Shin-ong) 

Q/O 99 .A..P.O. 	•. 

19 Union of India Represented by 

the Secretary to the Govt. of India , 

Ministry of Defence, New Delhi 

Ilie Director Genera]. gLectrical & 

Mechanical igtneering. 

AflflY Head1arter, New Delhi - 11 

The DeputY Director, EME 

Mukhyalaya 101 A,rea, 

H.Q. 101 (yea) IML 	O. 99 A.P.0. 

+. Officer cbmmaiding 

306 Station VbrkshoPt 

gectrieal &.MeChafliCa] SIgin eering 

10 99 A.P.O. 	... 	Respondents. 

cxmtd .. 2 
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DETAILS OF APPLI CATION 

1, partic.ilarsof the order against which the 

application is made 

• 	 (i) No. 10402/ v dated 12 Dec.'96 issued by the 

officiating officer commanding, 306 'Station 

• 	 Wrkshop R'4E directing to go on Transfer to 

311 station irkshop. 191E Jorhat /O 99 A.P.O. 

- 	 by 31 st Decenber 1996. 

No. 1002/v/pK dated 6 th Axg. '96 issued 

by the Respondent No 3 intimating rej ection 

of request to cancel the transfer of posting. 

Letter No.. 20301/V dt 23 rd July 1 96 

issued by respondent No 3 rejecting the request 

of the applicant for cancellation of transfer. 

- (iv)' Letter No. 2096 /C.T.V./PIvLE dt 5 th Tuly 1 96 

issued by the Respondent No 2 to the Respondent 

- 	 No 3 to carry out posting of the applicant. 

No.20905/cry dt 12 july96  rejecting prayer of' 

posting 
A14 

That the applicant pwi for a direction to the 

Respondent for cancelling the transfer and posting 

of the applicant. 

2. JIJSDICTION OF THE TFQJNAL: 

The applicant deL ares that the 	subject 	matter 

of the orders against which he has approach the Ron' ble 

Tritunal is within the J'urisdiction of Hon'ble (burt. 

. 

cntd .. 3 
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1 	 1 	

- 	

- 

3. LIMITATION: 

The applicant declares that the application is. 

in limitation prescribed in section 21 of the Central 

Administrative Trituna]. 4c/- 

14 Pacts of the Ce :- 

That thd applicant is a citizen of India as kch 

he is entitae to all the right and prolictions as granted 

by the a)nstitutions of India. 

The applicant is the vehicle Mechanical of 

	

• 	 twLL 
Defence Service and is wrking Respondent No 3 since 

	

• 	Jnuary 1 8 by •  rendering servi ces with ftl devtion an d 

sin ceri ty an d. satisfaction o f all con cern ed. 

(iii). That the applicant was initially posted at 

whati and thereafter p0 sted at Shillôn g under Respon dent 

No 3 where he waa promoted to Grade - II 

(iv) That the applicant was suffering from asthma 

during 1992 as the climate of Shil)ng was not 	conducive 

to his health due to which he applied for transfer to 

other unit of Respondent No 2 on 20 th J'une 1 92. 

• 	(v) That the Respindents have not considered the prayer 

for transfer during the suffering period and by this time 

the applicant had fUlly reconed from his suffering aid 

adjusted to the climatic condition of Shillong. 

coritd .. 14. 
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(vi) That the applicant states that he ha fully 

settled and established at Shillong and his ~ ghlte > 

are pxsecuting their studies at Shillong. 

(viii) That while the applicant isserving with the 

cleligence at his present place of posting the Respondent 

No • 3 (in emre- I) dt 12 th June 1 96 haa intimated the 
S 

posting ordeP to new unit 311 station workshop E.M.E. 

afo 99 A.P.O. in consideration of the request of trisfer 

made on D th June 192 and instruct to takup the matter 

from New Unit. The applicant states that even if the 

Respondents con si der lb r can eel]. ation of po sting to New 

unit after joined in new place it mould be a futile 

exerci so. 

A photocopy of  the said order No.2D903 dt 12 th• June 

1996  issued by the respondent No 3 and Marked as ineureI 

(viii) That .there after the applicant made an appeal 

to the respondent No 2 through properchannel on 17.6.96 

who is transfering authority which has not yet been 

disposed off 

A copy of s'id appeal is sinexed hereto and Marked 

as Annexure  

contd .. 5 
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) 

That there after the Head Quarter f 
	ak 

addressed a letter to respondent No 3 dir/Thg the 

.carryout the posting order to 311 station workshop 

EM.E. with copy endorsed the applicait. 

A photo state copy of said letter dt 5 th July 

/1 	1996 Is Aanexed hereto and Marked as 
S 

m,exure III 

Thereafter again the Respondent No 3 haa issued 

a letter vide No 10402/c.I.V. at 9th July 196 by which 

the applicit ha been advised to take the movenent order 

on peianent posting to new unit 

A photostate copy of said order. ATinexure with 

the petition and Marked as nexure - IV.. 

That the applicait represented the matter to 

the Respondents reqiest1ng not to relieve from the presn t 

place. vide his letter dt ii to July 196. 

A photo state copy of the said representation 

is 4rinexed hereto aid Marked as d1nexure - IV 

That there, after series of letters issued by 

the Respondent advising to take movnent order for 

posting to newunItive. 311 station workshop E.M.E. 

(YO 99 A.P.O.at Jorhat.without mithority aa they are not 

traisferring authorIty. 

contd ... 6 
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* 	 -\ wfito  
That new the applicant has beek\again 13sued>a 

a letter vide No. 10402,'C I V dt .12 decnbe' 1 96 ' - nZ) 

by which the applicant has been forced to take movenit 

• 

	

	 order by 31 st Decenber 1 96 on pemt posting to 311 

station. of &M. B. during pEnding o f tho so appe a].. 

A photoetate copy of the said order is annexed 
S 

hereto as marked aa Ainexare -VI) 

That the applicit states that prima facie 

the aforesaid letter dated 12 th Decenber 1996  directing to 

move an penn&it posting to new unit without considering, 

the prayer for can cellation I s ii]. egal,, arbitrary and 

without jurisdiction issued in colourable exercise of power. 

-(xv) 	That the applicant begs to subnit that the 

transfer on compassiate ground of the applicant after 

lapse of 1 year is lapsed and impinentatien after years 

is highly irregiin 'view of N4E Record Office instruction 

and fircing No 37 dated 1th June 1983 to relieve by the 

controlling officer is Qlear inttion of malafide one' 

• and violation of articie 1 1f of the constitution of India , 

principles of natural justice ,. alninistrative fair ply 

as such ].iable to be set aside and quashed. 

contd • - 7 
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(xvi) 	That the applicant states that policy decision - 

of the Defance Ministry as regard transfer i.d-püting 

in such a cadre is by way of assistance to the individual 

has beon. flouted by the Respondonts and thereby a 

giu1ne case has been sought to be iired warranting 

intereference by the H,n'tte Tribinal. 
S 	 ( 

5. GIOTJNDS FOR AMIEF1aTH LEGAL PIOVISION 

I • 1r that Prima facie, directing to make on pennanent 

posting to new unit by letter dated 12 th Decenber '96 is 

legally not sustainable during'the pIing of appeal befere 

the c*xnpetent anthority. 

ii • Fb r that rej e ction of prayer f• r can cell atien / Wi thi 

ru t s f re aja e st i ade on 20 th Jun e 1 92 by the re spon den t 

No 2 & 3 is beyond power and injurisdicti.n and is clear 

exerci so of colourable power with ni a]. afL de in tei tim. 

III& lbr th.á.t there being no inpendiment for his transfer 

'and posting the 1sp.ndents ould not have rejected his 

prayer withont assiiing any reason theref.r. 

(IV) Fbr that the impugned orders being non speaking are 

legally not sustainable and liable to be set aside and 

quaed with direction to Sri Birftl Kalita cancel the 

posting made on request on certain exigencies in 1992 as the 

situati.n has undergone redica].ly changed during the period 

of last + years. 	 - 

8 	- 

I- 	 .-------- 	 :: 	 - 
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& ev 
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• 	
ii 	 .... 	_i 

(v) lkr that the impuied orders are vi.lative - .• 

of Article 1 9 16 and 21 of the censtitutien&iI India 

and aa such iiaae to be set aside and quashed. 

r that the impued posting innnideratisn of 

request on compassiait grounds is palpatJ.y illegal in 

view of cira.ilarNo. 37 dated 15 th june 193  as such 

the sane is not ten 

For that provision of various Govto cirailar 

on the issue are in aid the members of the fanily 

on distress and as such provide for posting on ch.ioed 

place and the Respondents by denying the sane to the 

applicant have violated the said provision and have 

issued the impuied orders mechanically. 

For that the order of traistër and posting has 

threatened to cause serious diff1lties and disloóati•n 

in Zhe fanily setup of the applicant more partiai].arly 

education of his groing daughters. 	/ 

Borthat the impuied order of pei'inaient posting 

is again st • the nonn a). practi ces of trai sfer of posting 

• f a defen ce civiliori no t warranted by an y cxi gen ci es of 

services. 
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• 	 : 
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9 . 

(x) 	lbr that in anyb other view of the matter the 

transfer order Is duly motivated art&tary , illegal and 

as such liable to be setaside. 

(cL) %r that in any view of the matter the inipued 

orders are not aistinable and liable to be set aside and 

quashed with . direction to the Respondents to con si der 

posting of the applicant at prest plaae In compliance 

with cirilars issued from time to tIme 

DETAILS OF REMEDIES EXHUSTED 

The applicant preferred an appeal on 17.6.96 before 

the Respondt No 2 which stands unheaded by the respond&it 

till filing of this application (videnemre 

Matters not previously filed orp -1ding in ty other (burt 

The applicant delares that no application is being 

referred for any other (burt of competent jurisdiction. 

Reliefs sou 	: 

In view of the 

applicants prays fo: 

(a) to set aside 

12 th Decenber 1996 

jineure -I ) 

facts and circiim stan ce s above, the 

the following relief-(s) 

and quashed the impuied orders dated 

(neiure - VI and dated 12 th June '96 

contd.. 10 
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to direct the Respond&Its to cancel the transfer- '  

posting of -the applicant. 

G,st of the application. 

Ariy other relief or reliefs to which the applicant is 

&itjtled to under the, facts and cir.ñstanoesof the case 

and as this Hon'ble Tribunal.maydOen fit and proper. 

90 it .4 oraF, if ai prayed for 

• 	The applicant ptays that pding finai decision of 

this application, the transfer and posting to nW unit 

of the applicant be stayed. 

10. ptils_of p2st19 der :- 

Number of the.IPO & Date : 	09 31f9905 dt 33,12.96 

Nwie of the Issuing post Office:- Meghdoot 1havan 

- 	 . 	 (Head post office) 

post office at which payable :- Head post Office, 

Guwahati. 

11. Details of Indx:- 

- An Index in 1plicate ontaining details of do oimts 

to be relied upon are n do sed. 

12. LSt of 3'iclosure :- 

s indicated,in the Index. 

I 

11 
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VERIFICATION 

I Shri pradip KUrnar Ds, Son of Late Han 

Km ar Das, aged abou .t 38 years , o rkln g as vehi ci e 
S 

Meohalic 3D6 station workshop WE (YO 99 A.P.O , 

residt of Lanbi Bah, Shillong do hereby verify 

that contits of paras 	to 12 are true to my perso-. 
S 

ns]. knowledge aid paras 1 to .b elieved to be true on 

legal advice ad that I have not supprsed my 

matenial fact. 	. 

Date :- 3c.12.96 	 g7 ) 

place :- Qiwahati. 	 Sigatureof te AprLica1t. 

______ 
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303 3tr1rn :•kç 	;4'  

no 
t 

- 	 ' 

20r03/civ 

Civ 	PK Lr9 

306 Stnksp 1. M 
C/ 	fl ILP0  

• 	 ___ 

eer to your 4plientimn dnted nIl.. 

• 	2. 	It 4S inlorm  you thrt the poetinr order hr's been isud to 
511 Stition ksp 1IAL 9  C/O 99 DP rs per your chi1c strtion 1ven 
In your ipp1ic,tiv,n dsad 20 Jixi 92 irico your reoixt is being 
complied siith your cr,ntrndictien 0t this stoCo  dr%eS not hid 4rto?. 

S 	 I B e 	Thoreforo, your rouost n the rpplicrtinn cm not be 	roe to. 
Uowver, you ulil be rblo to tr'ko tip r f'c3h cv for ynur Crtin from your new ixiit. 

(3!wr) 

r 	 ffor 	rnrti5.g ç 	• 	 - J 	't 	 • • 	 ,• • •- 

/ 	 • 	 S. 



Frèm 
:- 

CiVSVII p,'Das 
dO 306 Station W/ohop EME do 99 APO 

Ti 

TheO.  

3() (, StatiOn Werkshcp EME 
• 	 C/O99Apo 

Subj ect: 
- 	 IIoN COM?ASSIOtATE GROUNDS: CIVILIJ 

Reforonc,:...yeur letter ne. 20903/Cjv datod 12.6.9( 

With reference to abeve, I aim suhrnjttjn an appeal 
dated 17.6.96 addressed to Director 

, EME (Pera)',D.G if EME, 
Axiy 1I0aquar8 New Oelj-ii for cance1latjn f 

my t1-an8L1..A8 a.ch 	I s,jt be rejj,e of y uti 
tiij the reply is recieved from Director, 

Thanking you in anticIpatj. 

Yours faithfully, Enclo.. Two appina 

P,  U.S 
VM, Mc16 Civ. 

rj 

~~ tzlov-.~ M4 



ci1 	 C 6 

The D.trector,L 19ME (Pera) 

Direct.rate/Oereral of ER 
• 	Ar&y fleadq,ytore, New Deihisi I 

( Through proper Channel) 

Sir, 
r

5 

With preunt rOpsct, I beg to sub!Iit the following for 
yur aympethetic canslderatiQn aid favourable Ordera: 

1.That nir,I have been intit4 by the O.0 3D6 W *rk 5haa  
CMJJ that I have been tranferred  to Ill Station Yorksbep 
!M E dO 99  Ai'O on COHPARIoNAr GRWS. 

2.That s.Rir,l was pasted to 306 Workabep EME in Janwry' 1936. 

Due to charte qf Clirn;te,.,eroince to my pouting to Shilleng 
i.e 306 fltatien V/h.p EM,I frequently fell ill wand had 

to spend a huge anount for treati.ent as the ciitate of 
h.tli.ng  was not conducive to ny health at that tie. 

3.Tht eir,duo to weary of 3icknhL3Ej, I had applied for postigg  
on COUPAS3I0NI E GROUrDS to the stations of my choice i.e 
iauhai,Jrhat and Calutt.a in June 1992# 

lt.That sir, thoreafter 1  due to attech t t:' Clinat.e and 

regular nedical treatent 9 1 get accclnatised tc the climate 

and day by day cane round and recouped ny health. 
5.That cir g  i:i the roantirie,fter a lapse o f Li 5ccrn my prayer 

for trafer has been matmriallsed ai,d ciy trL1r:ter has  
• 	be3n ordered by your floodself to 311 Station Torkshop, EE 

on 	 AP'1.1D ? 

6.That sir,tbore In no doubt that n,y roquot hao bn acceded 

to by yiur e'seif nt a very belated stao i.e after expiry 

of It yearn on CO J'AS3F)lATE GRS Thon I !iavo alrotdy ce 
pran4ned with the cIltic conditions. So this transfer on 
comp 	grounds at the pro3ent stage in hot,seetmr, to 
be favnrable, indeed.flesuae vy preseflt ponting to other 
stations will put me to averse oltuatien as before which 

I had faced on 	atinr to Shillong due to chinj'o of cllrnate4 
7X 
7.rhat siv,thie pooting if C 	pastnate gruntJ.s, was my 

i.a'edtate need when I was sick hfre it ycar. Now I 

cult filtdo adjust wLth the cliatic cr.ditin of tia 

paco and ny cOIPA IOUTF posting at this be1ztd cte 

may toil upon my huaj.th in thl6 idvanelng ntrro f my ao 

and at the iare tirae wifl 1ncrsio my moflttj 	aOfly 

resulting a taboo in my Service Efficienci. 

cort ... .2 



A 	 I 
'cont4..2 

8.Phat eir,hai my transferIN been naterieliGc,d with In 6 rnonha. 
ora@# I weu.ld have been acceptod tiie pootirg on COMPA!IuNAT 
GROUNDS. i 

In vie, of the circwnetance ctatei above,I request 
your, Benignaeif to be kint enou.h to circol my transfer to 
311 Statien WOVItshop EP1whIch wac ordered at beintei 3tao 
i.e aft*r .oxpry Vf,  cOMP& ONATE. GRiflWS. 

}Oiflg táVcoti N 	a1Jutice at your end. 

	

Shillcn, • 	 Ycure faithfully, 
dated C?- 6.1996 

( 	P#K Doe ) 
Civilian Vet. 1ccii Ic 

C/O 306 Stan. V/S EiE 

Copy to:' 

3.An advance cfr 	to Dhrector, E.1! (Pert), Droctorate 

	

of 	Army,e4quarterø New Delhi -it VFIr infrrnat1n. 
2*The DD'E 	101 AreaC/O 99 APO for Ior!tion. 

41 
The President 3  StIg Workshop Vfll'kerG' Union 
Shillong with a copy of an appticuti:n with the 
reque,t to take u thS caio with thp Authority for 
cancellation of NY potIn. 

- 	 Yuure faithfulLyq.  

( 	
) 

Clv. Vfl. tti3ri /3wp EE 



Tele 3257 	 Muklya1ay'. 1)l 1rea 
flQ ii. !rea(EMfl) 
dO 9 APO 

20995/CiV/EMi Jnl 9 

3; 3tWksp 811 

POSTING Oi coMpAssIonrs GBO 	:TICKIST 
so 

io  

- 	 -- 

1. 	Refer to :- 

(a) your 1.tt.r s 21913/Ctv dt 27 jun 94 

() Applica'ti.* iated 17 J* 9. 

2 9 	Please atvtso the t$l that Is has Isea .sstei to 
311 Sta.Wksp LKL vi'e Any flQ letter fle 	2/TG/3i 
Civ"3 jt 15 May 96 as per one of his ebsice riven by ha 
in his a1teitisa at 21 juvt 92. It is' ree.Wee to 
carry out •.stiag of the itvi*a1 aec.rs1tigl7. 

tra) 
-'Lt Ccl 

MEM 

C.py t.:u 	
for flDEME 

T/N. 171 Ctv/Vel Mccl PK 
3*e StWk3p EME 

:1' 
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.17 

.1 	 (A 

10402,#'tjv 

T/No 170 Civ/Veh Mech 
• 	 ,. 

PK Das 
306 Stn Wkap EME 

-,~ Aojoswv",7s'L  . 

306 Stn Wksp 1ME 
C/c 99 APO 

09 Jul 96 

1. Refer HQ 101 Area (EML Branch). letter No 20905/ Civ/EME dated 05 JU196addsd to this Unit and Copy 
to you. 

2 • You are advjs'to  make cleareance and take the mvement order on permt Posting from this office, since unit is pressing hard for carrying Out the 
Psting by 11 J1. 96 Without fajj 

arj) 

Officer Commanding 
Copy to 

HQ 101 Area (EME) .. for info please s  dO 99 APO 	 - 

M 

11 
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4, 	A 	 I 	 I 	'' 

To 
ro 

TheO.0 
306 Station Workohap EME 
c/o 99 APO 

F, 

Subject:- TRANSFER ON COMPASSIONATE GROUUDS .:TTCKET N0.170 
V11/MECII : P.K DAS 

:' 	 ;:-; 	• 
: y 

Reference: Your lettern.. 10102/Civ dated.99706 adiresed 
to me and. Cipy enderoed to }{Q 101 Area EME 

Sir, 

In reply to your ab.ve quetel letter,I beg ti 8Ubrlit that 
I have appealed to the lirector, Et4E (Pera) D.G Army HQ,New 
Delhi vide my application dated 17.6.96 for cancellation of 
my tranafer in compassionate Grounda and the reply th which 
is awaited. 

I,thereforo, request to your Oraciouc-ceif net to relieve 
me of my Iutiea till the reply is received from the Director, 
EME(pers)Directorato General, Anny IIQ, Pew Delhi-ile 

fl.pê my requeet v4- 11t'mi eet with your favour'able Concideat..n. 

Shilion 	 ,.,. 'E. .• 	Yours fypilly, 

Dated 11.7.96 	
( 

P.K Daè,V,4 ) 

Copy to:- 
1.HQ 101 Area EME dO 99 APO for infrmation and 

J 	
8i!ilar action with the request to intirate the 
no and date if his letter under which he has 
forwarded. myappiication to the Direct.rate, 
New Delhi sans to enable me to aporoach for. 

i4tV 	x'ed•reasal. ' Yi 

2.Directr, EME(Pere) DIrectorate General of 
EME, Army RQ New Delhi-li for information..ir. 

t. 6. 

Yours faithfully, 

O 	P.K Das 	) 
Vehiclo/ techaaic 
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All 10402/Ojy 	
/Dse 96 

f/lb 17 iv/V.h )th 
grjpKD,. 

1LcEPIST 	rs civ x 	 x/r. ri 
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1. 	Rstsr to li 1t1 Ire  (LMi3rnchj' leLter N 209C5/C4v/EM r*Qd17 'ug 56. 

	

2; 	r/n 17o C 4 r/VM ij }'K fl.,s 	 pr rrefit n'tn t311'Sr..t4rn 
!icsbep ME, / 99 iP" 	ps the ve en p. Btng 4 is r t fl *dy ev &.i y.d 4 

p.etI.ng  .rdsl ønd the mtt In pTeal.ng h,rd feY' the p.t!ng, iu rre ,nc• g.in 
.Meed ti. trksyeient eider frsathls .ffoq fwwdl4ely f ftor g.ttng xUxmmmjg  
or*rsice fr.* oll oencsrs4 k' 3/ ó 96. 

(li.Singh) 

'ffg 4'C 


